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CEMTRAL AltilKlSTRATlVE TRlBUNiO., JABAM>UR BaiCH. JABAlPPB

0*A» H0« 59/2003

Ganesh prasad* Aged aboiit 56
years• s/o. Late shrl T Jharia,
R/o* H. No. im, Jjp. Nagar,
Adhartal« Jabalpur (M.P.).

Posted as office saperiBteadeet*
Grade 1* Adaiaistrative Braae&a
Head Quarters* ISTC* Dlst.
Jabalpur Applieaat

V e r s u

Uaion of ladla*
Through its Seoretary*
Mialstry of Defeace* Maatralaya^
New Delhi.

Directorate Geaeral of $igaals«
'sigs 4 (c)'* Geaeral Staff
Branch* Army Headquarters« DHQ
P.O.* New Delhi.

The Cdiimandaat* Mukhyalaya*
1 Signal Prashikshaa
Head quarters 1 signal Trainiaf
Centre* Dlst* Jabalpur (K.P*).

Counsel t

Shri Manoj ZAibey for the

Reseendeats

Cor am j

Hoa*ble Shri Justice N.N. siagh «
Hon'ble Shri rjc. Upadhyaya •

XBaii*

(Adunr*)*
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(Passed on this ̂ he 3r~ e£ Rsbruary 26031
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The applicant has claliwd the fellewiBg reliefst-

a. To quash the iiqpugaed order dated 13
Deomber* 2002 (as oontaia^ iUi Aaaexure
a/7);

b. To order the re^psiiieMMl te lield the ©jp .c.
and consider the «Me ef the mlieaat for
due promotion;

c. To restrain the fresi harassing
him and trans^n^ mm elseitoe; and

.  .

d. To order any other r^ief mc reliefs deemed
fit and proper in the faots and circunstaae-
es ,ef the dase.
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By order dated 13/12/2002 (Annejcure k/D the post of
Accouats officer ehleh was lying vacant has been deemed

to be abolished*

2, The learned oounsel of the applicant states that

the applicant was initially appointed on the post of Store-

Han in Central Ordinance Depot. Jabalpur in 1964* In due

course he was promoted to the post of office superintendent

Grade-1 in 1995. Now he is due for promotion as Accomnts

officer. He also made a representation as per letter

dated 04/02/2002 (Aimexure a/2) bringing out to the notice

of the respMidents that post of Accounts officer (OOO) was

al-ready vacant, therefore he may be considered for

promotion. The daim of the learned counsel of the

applicant is that no action has been taken by the respon

dents for promotion of the applicant, on the other hand

the impugned order dated 13/12/2002 (Annexure a/7) has

been issued by which it has been stated that the post of

Accounts officer being vacant for more than one year is
have

deemed to/been abolished. The learned counsel claims that

the applicant should have been considered for promotion

and the respondents be directed to fill up the post now.

3. we have heard the learned counsel of the appli

cant and have perused the material available on record. By

the inqpugned order dated 13/12/2002 (Annexure a/7) the

Army Headquarters Office has informed the respcmdent No. 3

for initiating actlcm to create the post of Accounts

Officer by giving matching savings. In our opinion^no

direction Is required to be given at this stage, as the

matter Is under consideration of the respond«;its and as

soon as the post of Accounts officer is revived the case

of the applicant may be cc^sldered If he Is otherwise found
cx/®

e-



■1
<)' r

M
* 3 *

suitable* At this stage we do not find any Justification
to Interfere* In this view of the Matter^this application
Is rejected at the adnlsslon stage Itself*

t  ̂
^ — on-^vj

(R.K. UPAEHYAYa) (N.N* S^)
member (a) vice CSiAlRMWf
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